
BEFORE THE NATIONAL GREEN TRIBUNAL 
O.A. No. 146/2023 

CENTRAL ZONE BENCH, BHOPAL 
 

IN THE MATTER OF: 
 

PRATAP VAARE                                                                         ........APPLICANT  
 

 

               VERSUS 
 

 

 

STATE OF M.P.  & ORS.                                                            ..........RESPONDENT  

 
 
 

INDEX 

 

 

 
 
 
Date:  11.07.2024                                                                                       Submitted by MPPCB:- 

Place: Bhopal                                                              
                                                                                                      through Counsel  

Adv. Parul Bhadoria 
Ph. No.: (+91)-8085977111; 

Email: parul.bhadoria04@gmail.com 

SR. PARTICULARS  ANNEXURE PAGE 

1.  Action taken report in compliance to the Hon’ble NGT order dated 
21.05.2024 in the matter of OA 146/2023 (CZ) Mr. Pratap Vaare 
Vs.State of M.P. & Others. 

 1-2 

2.  Copy of letter dated 22/09/2023  of Petitioner Shri Pratap Vaare  ANNEXURE-1 3-4 

3.  The Environmental Compensation for The Prospera Multi Storey 
building, Palmcrest Multi Storey building, Priyadarshini Colony, Gulabi 
Nagar (Pink City as per petition), Ward no 53, Bagmugaliya, Bhopal and 
the details of environmental compensation assessment 

ANNEXURE-2 5-12 



Hon`ble NGT, OA  146/2023 (CZ) Mr. Pratap Vaare Vs State of Madhya Pradesh & Ors. 
 

1 
 

Action Taken Report 
 

Sub: Action taken report in compliance to the Hon’ble NGT order dated 
21.05.2024 in the matter of OA 146/2023 (CZ) Mr. Pratap Vaare Vs. 

State of M.P. & Others. 

 

Hon’ble NGT issued following instructions on dated 21.05.2024 in the 

matter of OA 146/2023 (CZ) Mr. Pratap Vaare Vs. State of M.P. & Others.:- 

“3. ……………………. The perusal of the report reveals that the calculation 

of violation from the date of listing of case, which is neither proper nor 

according to rules.  

4.   Learned Counsel for the Pollution Control Board is directed to intimate 

the authorities concerned to calculate the EC according to rules and 

from the date of violation.” 

As per the above order of Hon’ble NGT dated 21/05/2024, the date of 

violation is reviewed as per the available records. In this regard, the letter dated 

22/09/2023 of Petitioner Shri Pratap Vaare, which is found enclosed in the petition 

is considered. Copy is enclosed as Annexure – I. In this letter, Petitioner Shri 

Pratap Vaare mentioned that following units are discharging untreated sewage in to 

open: 

 

1. The Prospera (builder-Amaltas) 

2. Palmcrest (Builder – Sanjeev Singh) 

3. Priyadarshini Colony (Builders- Asnani) 

4. Gulabi Nagar  

  

 Environmental compensation is revised and the date is considered from the 
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date of violation mentioned in the letter dated 22/09/2023 by the petitioner. The 

Environmental Compensation for The Prospera Multi Storey building, Palmcrest 

Multi Storey building, Priyadarshini Colony, Gulabi Nagar (Pink City as per 

petition), Ward no 53, Bagmugaliya, Bhopal and the details of environmental 

compensation assessment  is enclosed in Annexure II.  

The revised Environmental Compensation for the colonies is as follows:-  

 

Name of 

Colony/Multi Storey 

Building 

Days of Violation  Revised 

Environment 

Compensation 
Violation 

observed 

date 

Notice issue 

date 

Days 

The Prospera multi 

storey building 

22.09.2023 27.12.2023 96 8.94 Lakhs 

Palmcrest multi storey 

building 

22.09.2023 27.12.2023 96 4.80 Lakhs 

Priyadarshini Colony 22.09.2023 27.12.2023 96 7.76 Lakhs 

Gulabi Nagar (Pink 

City as per petition) 

22.09.2023 27.12.2023 96 4.80 Lakhs 

 

 

 

 

 

 

  

 

 

  

Brajesh Sharma 

Regional Officer 

RO, MPPCB, Bhopal 

Prakamya Tiwari  

AE,  

RO, MPPCB, Bhopal 
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As per the order dated 21.05.2024 of Hon’ble NGT in OA 146/2023 (CZ) 
Pratap Vaare V/s Sate of M.P. & Ors. estimation of Environmental 

Compensation is revised considering the date of violation observed. In this 

regard, days are considered from the day of violation observed by the petitioner. 

The first letter was issued by the petitioner Mr. Pratap Vaare to the societies on 

dated 22.09.2023 mentioning the sewage water flowing outside the premises. 

Based on the evidence of the letter, the date of violation is considered from 

22.09.2023. 

 

1. Calculation of Environment Compensation to be levied on “The 
Prospera” Multi Storey building, Ward no 53, Bagmugaliya, 

Bhopal: 

It is proposed to levy Environment compensation of Sum Rs. 8,94,000/- 

(Rs. Eight Lacs Ninety Four Thousand Only) on “The Prospera” Multi Storey 

building, Ward no 53, Bagmugaliya, Bhopal for not treating the sewage 

generated. The violation period has been calculated from the date of violation 

observed of water (Prevention and Control of Pollution) Act, 1974 i.e, 

22.09.2023 to date 27.12.2023 i.e, notice issued to “The Prospera” Multi Storey 

building, Ward no 53, Bagmugaliya, Bhopal. The calculation steps of 

Environment Compensation are as under:- 

Calculation of Environment Compensation to be levied on “The Prospera” 
Multi Storey building, Ward no 53, Bagmugaliya, Bhopal: 

Environmental Compensation (EC) to be levied on concerned individual/ 

authority as per the order of Hon’ble NGT in case of OA 593/2017 dated 
28/08/2019 may be calculated as;  

EC (Lacs Rs.) = 17.5 x (Total Sewage Generation – Installed Treatment 

Capacity) + 55.5 x (Total Sewage Generation –Operational Capacity) + 0.2 

(Sewage Generation –Operational Capacity) x N + Marginal cost of 

Environmental Externality x (Total Sewage Generation –Operational 

Capacity)x N 

Where N = Number of days from the date of direction of CPCB/SPCB/PCC till 

the required capacity systems are provided by the concerned authority. Quantity 

of Sewage in MLD. 

As per above methodology, the information recorded during inspection and 

based on following parameters environment compensation is assessed:-  
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S.No. Components of EC Estimated Value Remarks 

1. Water demand per day 

(MLD) (approx) 

0.1215 As per population 

of building, the 

total domestic 

water requirement 

is 0.1215MLD. 

2. Total Sewage Generation per 

day (MLD) (approx) 

0.097 As per population 

of building, the 

total sewage 

generated is 

0.097MLD. 
3. Installed Treatment Capacity 

(MLD) 

 

 

0.020 

01 Nos. of STP 

20KLD, was found 

installed.   

4 Operational Capacity of STP 

(MLD) 

 

0 

STP was found non 

operating 

condition. 

5. Gap in treatment of Sewage 

(MLD) 

0.097 Total Sewage 

Generation – 

Installed Treatment 

capacity of STP = 

0.077 

 Total Sewage 

Generation – 

Operational 

Treatment capacity 

of STP = 0.097 

 

6 N = Number of Days of 

Violation 

96 No. of days of 

violation is 

calculated from the 

date of violation 

observed i.e. 

22.09.2023 to date 

27.12.2023 i.e. date 

of notice issued. 

 As per the above data 

Environmental 

Compensation 

Rs. 894000/- EC= 17.5*(0.097-

0) + 55.5*(0.097-0) 

+ 0.2*(0.097-0)*96 

EC= 8.94 (In Lacs 

Rs.) 

. As per Environment 

Compensation guidelines 

points 1.3.1 of f “In any case, 
minimum environment 

Rs 480000/- Total No. of days = 

96 

Environment 

Compensation will 
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compensation shall be Rs. 

5000 per day” 

be Rs. 5000*96 = 

480000/- 

    

Conclusion: Therefore Environmental Compensation to be levied on “The 

Prospera” Multi Storey building, Ward no 53, Bagmugaliya, Bhopal is Rs. 

894000/- 

 

2. Calculation of Environment Compensation to be levied on 

“Palmcrest” Multi Storey building, Ward no 53, Bagmugaliya, 
Bhopal: 

It is proposed to levy Environment compensation of Sum Rs. 480000/- 

(Rs. Four Lacs Eighty Thousand Only) on “Palmcrest” Multi Storey building, 

Ward no 53, Bagmugaliya, Bhopal for not treating the sewage generated. The 

violation period has been calculated from the date of violation observed of 

water (Prevention and Control of Pollution) Act, 1974 i.e, 22.09.2023 to date 

27.12.2023 i.e, notice issued to “Palmcrest” Multi Storey building, Ward no 53, 

Bagmugaliya, Bhopal. The calculation steps of Environment Compensation are 

as under:- 

Calculation of Environment Compensation to be levied on “Palmcrest” 
Multi Storey building, Ward no 53, Bagmugaliya, Bhopal:  

Environmental Compensation (EC) to be levied on concerned individual/ 

authority as per the order of Hon’ble NGT in case of OA 593/2017 dated 
28/08/2019 may be calculated as;  

EC (Lacs Rs.) = 17.5 x (Total Sewage Generation – Installed Treatment 

Capacity) + 55.5 x (Total Sewage Generation –Operational Capacity) + 0.2 

(Sewage Generation –Operational Capacity) x N + Marginal cost of 

Environmental Externality x (Total Sewage Generation –Operational 

Capacity)x N 

Where N = Number of days from the date of direction of CPCB/SPCB/PCC till 

the required capacity systems are provided by the concerned authority. Quantity 

of Sewage in MLD. 

As per above methodology, the information recorded during inspection and 

based on following parameters environment compensation is assessed:-  

S.No. Components of EC Estimated Value Remarks 

1. Water demand per day 

(MLD) (approx) 

0.0168 As per population 

of building, the 
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total domestic 

water requirement 

is 0.0168MLD. 

2. Total Sewage Generation per 

day (MLD) (approx) 

0.0135 As per population 

of building, the 

total sewage 

generated is 

0.0135MLD. 
3. Installed Treatment Capacity 

(MLD) 

 

 

 

01 Nos. of STP 

……KLD, was 

found installed.   

4 Operational Capacity of STP 

(MLD) 

 

0 

STP was found non 

operating 

condition. 

5. Gap in treatment of Sewage 

(MLD) 

0.0135 Total Sewage 

Generation – 

Installed Treatment 

capacity of STP = 

…. 
 Total Sewage 

Generation – 

Operational 

Treatment capacity 

of STP = 0.0135 

 

6 N = Number of Days of 

Violation 

96 No. of days of 

violation is 

calculated from the 

date of violation 

observed i.e. 

22.09.2023 to date 

27.12.2023 i.e. date 

of notice issued. 

 As per the above data 

Environmental 

Compensation 

Rs. 125000/- EC= 17.5*(0.0135-

0) + 55.5*(0.0135-

0) + 0.2*(0.0135-

0)*96 

EC= 1.25 (In Lacs 

Rs.) 

. As per Environment 

Compensation guidelines 

points 1.3.1 of f “In any case, 
minimum environment 

compensation shall be Rs. 

5000 per day” 

Rs 480000/- Total No. of days = 

96 

Environment 

Compensation will 

be Rs. 5000*96 = 

480000/- 
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Conclusion: Therefore Environmental Compensation to be levied on 

“Palmcrest” Multi Storey building, Ward no 53, Bagmugaliya, Bhopal is Rs. 

480000/- 

 

3. Calculation of Environment Compensation to be levied on 

“Priyadarshini Colony”, Ward no 53, Bagmugaliya, Bhopal: 

It is proposed to levy Environment compensation of Sum Rs. 776000/- 

(Rs. Seven Lacs Seventy Six Thousand Only) on “Priyadarshini Colony”, 

Ward no 53, Bagmugaliya, Bhopal for not treating the sewage generated. The 

violation period has been calculated from the date of violation observed of 

water (Prevention and Control of Pollution) Act, 1974 i.e, 22.09.2023 to date 

27.12.2023 i.e, notice issued to “Priyadarshini Colony”, Ward no 53, 

Bagmugaliya, Bhopal. The calculation steps of Environment Compensation are 

as under:- 

Calculation of Environment Compensation to be levied on “Priyadarshini 
Colony”, Ward no 53, Bagmugaliya, Bhopal:  

Environmental Compensation (EC) to be levied on concerned individual/ 

authority as per the order of Hon’ble NGT in case of OA 593/2017 dated 
28/08/2019 may be calculated as;  

EC (Lacs Rs.) = 17.5 x (Total Sewage Generation – Installed Treatment 

Capacity) + 55.5 x (Total Sewage Generation –Operational Capacity) + 0.2 

(Sewage Generation –Operational Capacity) x N + Marginal cost of 

Environmental Externality x (Total Sewage Generation –Operational 

Capacity)x N 

Where N = Number of days from the date of direction of CPCB/SPCB/PCC till 

the required capacity systems are provided by the concerned authority. Quantity 

of Sewage in MLD. 

As per above methodology, the information recorded during inspection and 

based on following parameters environment compensation is assessed:-  

 

S.No. Components of EC Estimated Value Remarks 

1. Water demand per day 

(MLD) (approx) 

0.105 As per population 

of colony, the total 

domestic water 

requirement is 
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0.105MLD. 

2. Total Sewage Generation per 

day (MLD) (approx) 

0.0842 As per population 

of colony, the total 

sewage generated 

is 0.0842MLD. 
3. Installed Treatment Capacity 

(MLD) 

 

0 

 

No STP found 

installed.   

4. Gap in treatment of Sewage 

(MLD) 

0.0842 Total Sewage 

Generation – 

Installed Treatment 

capacity of STP = 

0.0842 

 Total Sewage 

Generation – 

Operational 

Treatment capacity 

of STP = 0.0842 

 

6 N = Number of Days of 

Violation 

96 No. of days of 

violation is 

calculated from the 

date of violation 

observed i.e. 

22.09.2023 to date 

27.12.2023 i.e. date 

of notice issued. 

 As per the above data 

Environmental 

Compensation 

Rs. 776000/- EC= 17.5*(0.0842-

0) + 55.5*(0.0842-

0) + 0.2*(0.0842-

0)*96 

EC= 7.76 (In Lacs  

Rs.) 

. As per Environment 

Compensation guidelines 

points 1.3.1 of f “In any case, 
minimum environment 

compensation shall be Rs. 

5000 per day” 

Rs 480000/- Total No. of days = 

96 

Environment 

Compensation will 

be Rs. 5000*96 = 

480000/- 

    

Conclusion: Therefore Environmental Compensation to be levied on 

“Priyadarshini Colony”, Ward no 53, Bagmugaliya, Bhopal is Rs. 776000/- 
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4. Calculation of Environment Compensation to be levied on “Gulabi 
Nagar”(Pink City as per petition), Ward no 53, Bagmugaliya, 

Bhopal: 

It is proposed to levy Environment compensation of Sum Rs. 4,80,000/- 

(Rs. Four Lacs Eighty Thousand Only) on “Gulabi Nagar”(Pink City as per 
petition), Ward no 53, Bagmugaliya, Bhopal for not treating the sewage 

generated. The violation period has been calculated from the date of violation 

observed of water (Prevention and Control of Pollution) Act, 1974 i.e, 

22.09.2023 to date 27.12.2023 i.e, notice issued to “Gulabi Nagar”(Pink City as 
per petition), Ward no 53, Bagmugaliya, Bhopal. The calculation steps of 

Environment Compensation are as under:- 

Calculation of Environment Compensation to be levied on “Gulabi 
Nagar”(Pink City as per petition), Ward no 53, Bagmugaliya, Bhopal:  

Environmental Compensation (EC) to be levied on concerned individual/ 

authority as per the order of Hon’ble NGT in case of OA 593/2017 dated 
28/08/2019 may be calculated as;  

EC (Lacs Rs.) = 17.5 x (Total Sewage Generation – Installed Treatment 

Capacity) + 55.5 x (Total Sewage Generation –Operational Capacity) + 0.2 

(Sewage Generation –Operational Capacity) x N + Marginal cost of 

Environmental Externality x (Total Sewage Generation –Operational 

Capacity)x N 

Where N = Number of days from the date of direction of CPCB/SPCB/PCC till 

the required capacity systems are provided by the concerned authority. Quantity 

of Sewage in MLD. 

As per above methodology, the information recorded during inspection and 

based on following parameters environment compensation is assessed:-  

S.No. Components of EC Estimated Value Remarks 

1. Water demand per day 

(MLD) (approx) 

0.047 As per population 

of colony, the total 

domestic water 

requirement is 

0.047MLD. 

2. Total Sewage Generation per 

day (MLD) (approx) 

0.0378 As per population 

of colony, the total 

11



sewage generated 

is 0.0378MLD. 
3. Installed Treatment Capacity 

(MLD) 

 

0 

 

No STP found 

installed.   

4. Gap in treatment of Sewage 

(MLD) 

0.0378 Total Sewage 

Generation – 

Installed Treatment 

capacity of STP = 

0.0378 

 Total Sewage 

Generation – 

Operational 

Treatment capacity 

of STP = 0.0378 

 

6 N = Number of Days of 

Violation 

96 No. of days of 

violation is 

calculated from the 

date of violation 

observed i.e. 

22.09.2023 to date 

27.12.2023 i.e. date 

of notice issued. 

 As per the above data 

Environmental 

Compensation 

Rs. 348500/- EC= 17.5*(0.0378-

0) + 55.5*(0.0378-

0) + 0.2*(0.0378-

0)*96 

EC= 3.485 (In 

Lacs  Rs.) 

. As per Environment 

Compensation guidelines 

points 1.3.1 of f “In any case, 
minimum environment 

compensation shall be Rs. 

5000 per day” 

Rs 480000/- Total No. of days = 

96 

Environment 

Compensation will 

be Rs. 5000*96 = 

480000/- 

    

Conclusion: Therefore Environmental Compensation to be levied on “Gulabi 
Nagar”(Pink City as per petition), Ward no 53, Bagmugaliya, Bhopal is Rs. 

480000/- 

 

12


